FORM G
INVITATION FOR EXPRESSION OF INTEREST

EDGE BRAND ARCHITECTS (INDIA) PRIVATE LIMITED OPERATINGIN

ADVERTISING AT MUMBAI

(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT
PARTICULARS

1. Name of the corporate debtor along  |Edge Brand Architects (India) Private Limited.
withPAN/ CIN/ LLP No. CIN: U74900MH2011PTC217850
2. Address of the registered office As per MCA Master Data - Pent House No.
1004- B, Plot no. 32/33, Sector 11, CBD Thane
— 400614, Maharashtra, India
As per NCLT Order Dated 09/05/2023 - 705, A
Wing, 7th Floor, Technocity, Plot No-X
4/1&4/2, TTC Industrial Estate, Mahape, Navi
Mumbai, Thane — 400 701, Maharashtra, India
3. URL of website N/A
4. Details of place where majority of Pent House No. 1004-B, Plot no. 32/33, Sector11,
fixed assets are located CBD Thane — 400614, Maharashtra, India
5. Installed capacity of main N/A
products/services
6. Quantity and value of main Nil
products/services sold in last
financial year
7. Number of employees/ workmen Nil
8. Further details including last Detail can be sought by emailing to:
available financial statements (with  |lyd.edge@gmail.com
schedules) of two years, lists of
creditors, relevant dates for
subsequent events of the processare
available at:
9. Eligibility for resolution applicants  |Detail can be sought by emailing to:
undersection 25(2)(h) of the Code is |lyd.edge@gmail.com
available at:
10. Last date for receipt of expression of |05-10-2023
Interest
11. Date of issue of provisional 15-10-2023
list ofprospective resolution
applicants
12. Last date for submission of 20-10-2023
objections toprovisional list
13. Process email id to submit EOI lyd.edge@gmail.com



mailto:lyd.edge@gmail.com
mailto:lyd.edge@gmail.com
mailto:lyd.edge@gmail.com

(Gautam Singhal)

Resolution Professional

In the Matter of M/s Edge Brand Architects (India) Private Limited

Regn No.: IBBI/IPA-001/1P-P01437/2018-2019/12240

Registered Address: C - 35, Ground Floor, Vivek Vihar - | New Delhi — 110095
Email for Correspondence — lyd.edge@gmail.com

Email Registered with IBBI — gautam@klfindia.com

Date: -19th September, 2023
Place: - New Delhi
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I PUBLIC NOTICE I

Notice is hereby given that the ‘Scheduled Property’ mentioned hereunder is
inherited by Mrs. Vaidehi Narayan (‘our client’) from her later husband Mr. Sri
Narayan who died on 24th May 2023 in County of Los Angeles, USA. 1.
Our client's husband has not left any other heir expect our client and her
daughter. After the demise of her husband, our client and her daughter have
executed a family settiement in which our client is recognised as the sole
owner of the Scheduled Property.

All or any persons having any valid and legal claim, right, title or interest by
virtue of any document or succession or any other right of whatsoever nature | | 2.
are called upon to convey their objection/s in writing within (10) Ten days from
issuance of this notice, along with all supporting documents, failing which it
shall be presumed that there is no claim/s and such claim/s if any, shall be
considered to be waived and abandoned in respect of the ‘Scheduled
Property’.

All that part and parcel of residential flat bearing Flat No. 12/280 (New flat no.
F-1604), 16th floor, Samudra Darshan Co-operative Housing Society Ltd.,
D.N. Nagar, Andheri, Mumbai 400 053 consisting of one bed room, one
kitchen, one drawing, one lobby, and two toilets admeasuring 650 sq.ft. area | | 4.

Dated: 19/09/2023

‘SCHEDULED PROPERTY’

Email: siddhesh@ssbadvisory.in

FORM NO. URC-2
Advertisement giving notice about registration under Part | of

Chapter XXI of the Act [Pursuant to section 374(b) of the Companies Act, 2013

and rule 4(1) of the Companies (Authorised to Register) Rules, 2014]
Notice is hereby given that in pursuance of sub-section (2) of section 366 of the
Companies Act, 2013, an application is proposed to be made to the Registrar at CRC,
Manesar Indian Institute of Corporate Affairs (IICA), Plot No 6,7 & 8 Sector 5, IMT
Manesar District Gurgaon (Haryana) Pin code- 122050. that FAIR LANE REALTY
LLP, an LLP may be registered under Part | of Chapter XXI of the Companies Act
2013, as acompany limited by shares.

The Principal objects of the company are as follows: -

Builders, Contractors, Sub-contractors, Dealers, Developers, Redevelopers,
Erectors, Fabricators and Researchers in real estate. Contracting for, Dealing in,
demolishing, Exchanging, Expanding, Hiring, Leasing and Renting, Licensing or
letting, Purchasing and Selling of Building/ Real estate/ Immoveable properties,
Turnkey Projects, Infrastructure Projects. Altering, Decorating, Enlarging, Furnishing,
Improving, Managing, Maintaining, and repairingimmoveable properties.

Acopy of the draft memorandum and articles of association of the proposed company
may be inspected at the office at Ground Floor Plot -58 Laxmi Nilaya Building Matunga
Road No 8, Near BMC F/N Ward Office, Matunga Mumbai 400019, Maharashtra, India.

Notice is hereby given that any person objecting to this application may communicate

intotal. their objection in writing to the Registrar at CRC, Manesar Indian Institute of
Hence this Notice. Corporate Affairs (IICA), Plot No 6,7 & 8 Sector 5, IMT Manesar District Gurgaon
SSB Legal and Advisory (I-!awarlm) Plp code- 122050. within twerny one days from the date of publication of
3rd Floor, Buona Casa Building this notice, with a copy to the company atits registered office.
Homiji Street, Near Kashmir Emporium, Dated 13th Septamber 2023.  FOR FAIR I;;;E REALTYLLP SO/
Fort, Mumbai- 400 001. : : : . .
. . Govind Krishnan Muthukumar P, hivukul
Mumbai Ph: 022- 49699447 ritam Chivukula

Designated Partner
DPIN: 00463579

Designated Partner
DPIN: 02021212

&

POSSESSION NOTICE [Appendix IV]

MANDVI BRANCH

Rang Mahal Building, 212/216
Samuel Street, Masjid Bunder,
Mumbai - 400003.

da 3iim qsiler
Bank of Baroda
ERE> = |

BRIHANMUMBAI

MAHANAGARPALIKA

Whereas, The undersigned being the authorized officer of Bank of Baroda
(Mandvi Branch) under the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 and in exercise of
Powers conferred under section 13(12) read with rule 3 of the security interest
(Enforcement) rules, 2002 issued a demand notice dated 12.07.2023 calling
upon the borrowers M/s Premium Exports to repay the amount mentioned in
the notice aggregating to Rs. 7,02,10,728.52 (Inclusive of Unrealized interest
till 27.06.2023) plus accrued interest/ unrealized interest at the contractual rate
(s) together with incidental expenses, costs, charges, etc. till the date of
payment within 60 days from the date of the notice.
The Borrower/Guarantor have failed to repay the amount, notice is hereby
given to the Borrower/Guarantor and the public in general that the
undersigned being the Authorized officer of Bank of Baroda has taken
Possession of the Property as described herein below in exercise of powers
conferred upon him under Sub-section (4) of Section 13 of the Act, read with
rule 8 of the Security Interest (Enforcement) rules, 2002 on this 15th day of
September of the year 2023
The Borrower /Guarantor in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the property will
be subject to the charge of the Bank of Baroda, Mandvi Branch for an amount
of Rs. 7,02,10,728.52 (Inclusive of Unrealized interest till 27.06.2023) plus
interest thereon.
The Borrowers attention is invited to provisions of Sub-section 8 of section 13
oftheAct, in respect of time available, to redeem the Secured Assets.
DESCRIPTION OF THE IMMOVABLE PROPERTY.
Equitable Mortgage of Godown —cum-Shop having Built up area of 2626.40
Sq. Ft. (1657.64 Sq. Ft + 968.76 Sq. Ft. ) situated at J-13 Gat no 796 Plot No.
2 Sector 19 Vashi Turbhe, masala Market Phase || Navi Mumbai Belong to
M/s Sugar Supply Company, Boundaries Of Property : East — Shop No.
12, West — Shop No. 14, North — 12.00 Mtrs Wide Docking Area, South —
Shop No. 26

Sd/-
Authorised Officer
Bank of Baroda, Mandvi Branch

Date :15.09.2023
Place : Mumbai

Exh. No.11
MUMBAI DEBTS RECOVERY TRIBUNAL-II
(Govt.Of India, Ministry of Finance)
MTNL Building, 3” Floor, Telephone Bhavan, Colaba Market, Colaba, Mumbai - 400 005

ORIGINAL APPLICATION NO. 160 OF 2023

Omkara Asset Reconstruction Private Limited ... Applicant;
Versus
M/s. Emaan Publicity ... Defendants;

SUMMONS

Whereas, OA NO. 160 of 2023 was listed before Learned Presiding Officer on

02/03/2023.

Whereas, this Hon’ble Tribunal is pleased to issue summons/ notice on the said

Application under Section 19(4) of the Act, (OA) filed against you for recovery of

debts of Rs.12,15,41,958/- Rupees Twelve Crore Fifteen Lacs Forty One Thousand

Nine Hundred Fifty Eight only) (Application along with copies of documents etc.

annexed).

Whereas the service of summons could not be effected in ordinary manner and

whereas the Application for substituted service has been allowed by this Hon’ble

Tribunal.

Inaccordance with sub-section (4) of Section 19 of the Act, you the Defendants are

directed as under:

(i) WHEREAS the above named applicant has filed the above referred application
before this Tribunal for recovery of sum together with current and further
interest ,cost and other reliefs mentioned therein.

(i) Todisclose particulars of properties or assets other than properties and assets
specified by the Applicant under serial number 3A of the Original Application;

(iii) You are restrained form dealing with or disposing of secured assets or such

other assets and properties disclosed under serial number 3A of the Original

Application pending hearing and disposal of the Application for attachment of

properties;

You shall not transfer by way of sale, lease or otherwise, except in the ordinary

course of his business any of the assets over which security interest is created

and /or other assets and properties specified or disclosed under serial number
3A of the Original Application without the prior approval of the Tribunal;

(v) You shall be liable to account for the sale proceeds realized by sale of secured
assets or other assets and properties in the ordinary course of business and
deposit such sale proceeds in the account maintained with the Bank or
financial institutions holding security interest over such assets.

You are also directed to file the Written Statement with a copy thereof furnished to

the Applicant and to appear before Ld. Registrar on 9" November 2023 at 11.00 A.M.

failing which the Application shall be heard and decided in your absence.

Given under my hand and seal of the Tribunal on this 6" September, 2023, At

Mumbai.

(iv

Registrar

To, Mumbai Debts Recovery Tribunal-1l
1. M/s. Emaan Publicity,

The Defendant No.1, 9/65, 505 House,

Anand Nagar, Sahyog Co-operative Housing Society Ltd.,

J.N. Road, Santacruz (E), Mumbai 400 055
2. Mrs. Kulsum Shah,

The Defendant No.3, 1101, and 1201,

11" and 12" floor, Platinum Building,

Baba Sadguru Sharan Co-operative Housing Society Ltd.,

28" Road, Bandra (W), Mumbai 400050

Expression of interest

Subject - Regarding recruitment of 20 vacant post of
D cadre in L ward under Publice Department of
Dr.Anandibai Joshi Maternity Home, Kurla (West)
through multipurpose Workers on contract basis
through Voluntary Organization

Applications are being invited under Public
Department of L ward of Dr.Anandibai Joshi Maternity
Home, Kurla (West) from interested Organizations to
fill 20 vacant post in D cadre on contract basis through
Multi -purpose Workers through L ward registered local
Voluntary  Organization like as interested
Organizations Provident Fund, State and Employees
insurance Scheme Registered Workers Co-operative
Societies, Service Co-operative Societies,
Unemployed Service Co-operative Societies, Non-
Governmental Organizations (The purpose of the
establishment of all these organizations should be to
provide employment to its members) etc. From the
organizations to prepare their eligibility list and select
them through lottery method.

Application sample will be available in the office of of

Dr.Anandibai Joshi Maternity Home, Kurla (West) from

20.09.2023 to 06.10.2023 between 10.30 AM to 01.30

PM. Last date is 06.10.2023 (Upto 05.00 PM).

Applications submitted after the mentioned office
hours will not be considered.

Sd/-

Medical Officer,

Dr. Anandibai Joshi Maternity Home

PRO/1550/ADV/2023-24 Kurla (west)

Avoid Self Medication

PUBLIC NOTICE

Notice is hereby given by SOLICIS
JVPD that our clients have asked us
to investigate the title of Mr. Manoj
Balwani, (hereinafter referred as
‘Owners’), with respect to the
Property described in the Schedule
setout hereunder

The Owners claim that their rights
are free from all encumbrances,
charges, claims, etc. of whatsoever
nature and that they have a clear and
marketable title in respect of the
'Scheduled Property'. This public
notice is issued for verification of the
title of the 'Owners' with respect to
the 'Scheduled Property'.

All or any persons including any
banks, financial institutions or any
other party or person, having any
valid and legal claim, right, title,
demand or interest by virtue of any
sale, gift, lease, tenancy, license,

exchange, partition, mortgage,
charge, lien, inheritance,
succession, trust, maintenance,

possession, easement, agreement,
lis-pendens, stay order, attachment,
decree, specific performance or
otherwise or any other right of
whatsoever nature are required/
called upon to convey their
objection/s in writing at the address
mentioned below, within (21)
Twenty-one days from issuance of
this notice, along with all supporting
documents relating to such claim,
failing which it shall be presumed
that there is /are no claim/s and such
claim/s if any, shall be considered to
be waived and abandoned in respect
ofthe 'Scheduled Property'.
'SCHEDULED PROPERTY'

All that piece and parcel of
residential tenement bearing Flat
No. 5, admeasuring about 790 Sq.

Mts. built-up area, situated on 2nd
floor of the building 'Neel-Ganga Co-
operative Housing Society', in the
building known as Neel Ganga,
belonging to the said Society
standing on plot bearing Final Plot

Nos. 64 of “H” West Ward No. 5921

of City Survey Bandra No. F/833, 64
of , TPS lll, 24th road, Bandra West,
400050 within the
Registration District and Sub District
of Mumbai Suburban and Andheri

Mumbai

(Bandra).
Dated 19-09-2023
Adv. Aditya Bhatt
Solicis JVPD
Address
SOLICIS JVPD

solicisjvpd@gmail.com

902, Juhu Himalaya C.H.S Ltd
Sukhmani Building, JVPD,

N.S. Road No. 10 Vile Parle West,

(Mumbai -400049.

PUBLIC NOTICE
NOTICE is hereby given to the public that we are
investigating the right, title and interest of Mr.
Nurullasha Maktumhuseni Makandar and Mrs.
Anees Nurullasha Makandar to the immovable
property described in the Schedule hereunder
written, which they are intending to sell and our
client is intending to purchase, free from all
encumbrances and with vacant and peaceful
possession.
Any person having any claim, right, title, interest or
demand, whatsoever in, to, upon or in respect of the
said property, or any part thereof, by way of
inheritance, succession, bequest, sale, mortgage,
lease, license, tenancy, gift, exchange, partition, trust,
assignment, transfer, lien, charge, security, devise,
lis pendens, suit, petition, appeal or other like
proceedings, decree, order, award, injunction,
attachment, acquisition, requisition, agreement,
arrangement, maintenance, possession, possession
of the original title deeds, occupation, encumbrance
howsoever or by operation of law or otherwise, is
hereby required to give written notice thereof, along
with all supporting documents, to the undersigned,
at the address given below, within 14 (fourteen) days
from the date of publication of this notice, failing
which the sale will be completed without reference
to such claim or demand, and such claim, right, title,
interest or demand, if any, of such person shall be
deemed to have been waived and/or abandoned, for
all intents and purposes, and not binding on our
client, his successors and assigns.
THE SCHEDULE OF THE PROPERTY
Office Premises bearing No. 20, admeasuring about
157 (one hundred and fifty-seven) square feet (carpet
area), on the 5th floor of the building known as
‘Tardeo Airconditioned Market belonging to ‘Tardeo
Airconditioned Market Building Co-operative Society
Limited situated at C.S. No. 2/731 of Malabar and
Cumbala Hill Division, Plot No. 2, Javji Dadaji Marg
(Tardeo Road), Mumbai 400 034 within the limits of
the Municipal Corporation of Greater Mumbai and
within the jurisdiction of the Registration District
and Sub-District of Mumbai City and Mumbai
Suburban, along with 5 (five) fully paid up shares of
Tardeo Air-conditioned Market Building Co-operative
Society Limited, each having a face value of Rs.50/-
(Rupees Fifty only) and the aggregate value of Rs.
250/-(Rupees Two Hundred and Fifty only) bearing
distinctive nos. 1196 to 1200 (both inclusive) under
Share Certificate No. 240 dated 30th September 1969,
issued by the said Society.
Dated this 19th September 2023.
Place: Mumbai.
Sd/-.
Siddharth Walawalkar,
Siddharth Walawalkar Associates
Advocates & Solicitors,
601, Shanti Niketan, A Wing, 21 Vaccha Gandhi Road,
Gamdevi, Mumbai- 400 007.

PUBLIC NOTICE
"This notice is given to the public
at large that one Mr. Shivkumar
Triloki & Mr. Kiran Shivkumar
Triloki were co-owners of Office
No.105, Plot No.34, Nehaj Heights
CHS Ltd, Road No.4, Jawahar
Nagar, Goregaon(W), Mumbai-
400 104, having rights in equal
proportion of 50% each and
wherein Mr. Shivkumar Uttambhai
Triloki died intestate on
29.08.2023 leaving behind Mr.
Kiran Shivkumar Triloki as his heir
of his 50% share in Office No.105,
Plot No.34, Nehaj Heights CHS
Ltd, Road No.4, Jawahar Nagar,
Goregaon(W), Mumbai-400 104,
which is also described in the
schedule at the foot hereof and if
any person/s having any claim, or
any right, title and interest in
respect of the schedule property
by way of any means such as
inheritance, share, sell, mortgage,
lease, conveyance, lien, license,
gift, agreement, possession or any
encumbrances, succession
howsoever or otherwise hereby
required to intimate to the
undersigned within 14 days from
the date of publication of this
notice of his such claim if any, with
all supporting documents of claim
failing which it shall be presumed
that there are no adverse claim to
the said property.

SCHEDULE OF THE
PROPERTY
The Office No. 105, Plot No.34,
Nehaj Heights CHS Ltd, Road No.
4, Jawahar Nagar, Goregaon(W),
Mumbai-400 104. MUMBAI :
-Sd/-
The Secretary
Nehaj Heights CHS Ltd,
Jawahar Nagar,
Goregaon(W),
Mumbai-400 104.

GHt

www.navshakti.co.in

%} Thane Municipal Corporation, Thane

E - TENDER NOTICE

Online E-Tender is

invited by Thane Municipal
Transport Undertaking Contract for ‘supply of 29 labours
&2 supervisors with cleaning materials for Daily
cleaning of Wagle and Chhatrapati Shivaji Maharaj

(1) IDBI BANK

IDBI Bank Limited, Dosti Pinnacle, GF,
Plot No. E-7, Road No. 22, Wagle Industrial
CIN: L65190MH2004G01148838 Estate, MIDC, Thane (W), Thane Pin :400604

STATE BANK OF INDIA

RETAIL ASSETS CENTRAL PROCESSING CENTER
Patel Plaza, N.D. Patel Road, Opp. BSNL Office, Nasik 422002

POSSESSION NOTICE Tel. 0253-2223001 to 3026

Rule 8(1) FOR IMMOVABLE PROPERTY Fax-0253-2501361
Whereas, The undersigned being the Authorized Officer of State
Bank of India, under the Securitization and Reconstruction of
Financial Asset and Enforcement of Security Interest Act, 2002
(No. 3 of 2002) and in exercise of powers conferred under section
13(12) read with rule 3 of the Security Interest (Enforcement)
Rules, 2002 issued Demand notice dated 30-06-2023 calling
upon the Borrowers/ Proprietor Mr. Satish Bapu Pujari to repay
the amount mentioned in the notices aggregating ¥ 33,72,124/-
(Rupees Thirty Three Lakhs Seventy Two Thousand One
Hundred Twenty Four Only) as on 30-06-2023 together with
interest and other charges thereon incurred/to be incurred within
60 days from the date of receipt of the said notice.

The Borrower/mortgagor/guarantor having failed to repay the
amount, notice is hereby given to the Borrower/ mortgagor/
guarantor and the public in general that the undersigned has taken
Symbolic/ Possession of the property described herein below in
exercise of powers conferred on him under section 13(4) of the
said Act read with rule 9 of the said rules on the 12-09-2023.

The borrower/mortgagor/guarantor in particular and the public in
general are hereby cautioned not to deal with the property and any
dealings with property will be subject to the charge of the State
Bank of India for an amount of ¥ 33,72,124/- (Rupees Thirty
Three Lakhs Seventy Two Thousand One Hundred Twenty
Four Only) as on 30-06-2023 plus further interest and other
charges accrued thereon till the date of final payment.

The Borrower’s attention is invited to provisions of sub-section (8)
of section (13) of the act, in respect of the time limit available to
redeem the secured assets.

DESCRIPTION OF THE MOVABLE/IMMOVABLE PROPERTY

Add 1-: All that piece and parcel of Flat No.105, Ganesh Avenue,
Plot No. 2+3,Survey No. 37P, Near Someshwar Lawns, Gangapur
Road, Nashik. Admeasuring 78.52 Sq Mtrs. Built up, i.e. 60.40 Sgm
(Carpet) The Boundaries are as follows: EAST: Flat No. 104, WEST:
Marginal Space, SOUTH: Marginal Space, NORTH: Flat No.106.
Add 2-: All that piece and parcel of Flat No.12, A Wing, Ashok Vihar
Apartment, Plot No. 12&13, Gut No. 185/1A, PimpalgaonBahula
Shivar, Gangasagar Nagar, Shramik Nagar, Satpur, Nashik.
Admeasuring 34.32 Sq.mtrs (Carpet) The Boundaries are as
follows: EAST: Flat No. 13, WEST: open Space, SOUTH: Flat No.
11, NORTH: B Wing Flat No. 12.

Sd/- Authorized officer

APPENDIX IV - [RULE 8(1)] - POSSESSION NOTICE - (For Inmovable Property)
Whereas, The undersigned being the authorised officer of IDBI Bank Limited under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (54 of 2002) and in exercise of the powers conferred under Section
13(12) read with rule 3 of Security Interest (Enforcement) Rules, 2002 issued a demand
notice dated 22.02.2017 calling upon the borrower Mrs. Chhaya Deepak Dhurve to
repay the amount mentioned in the notice being Rs.27,43,200/- (Rupees Twenty Seven
Lakh Forty Three Thousand Two Hundred Only) within 60 days from the date of the receipt
of the said notice. The borrower having failed to repay the amount, notice is hereby given to
the borrower and the public in general that the undersigned has taken possession of the
property described herein below, in exercise of powers conferred on him under sub-
section (4) of section 13 of Act read with rule 8 of the Security Interest (Enforcement)
Rules, 2002 on this the 15th day of September of the year 2023. The borrower in particular
and the publicin general is hereby cautioned not to deal with the property and any dealings
with the property will be subject to the charge of IDBI Bank Limited for an amount of Rs.
54,61,000/- (Rupees Fifty Four Lakh Sixty One Thousand Only) as on 13.09.2023 and
interest thereon and incidental expenses incurred by bank w.e.f.14-09-2023.

The borrower's attention is invited to provisions of sub section (8) of section 13 of the Act, in
respect of time available, to redeem the secured assets.
DESCRIPTION OF THE PROPERTY
All that part and parcel of the property consisting of —

Flat No 104, 1st Floor Il wing, Green Lawns S.No 81, H. No 6(P), 8, Village Belavali,
Ambernath, Badlapur Road, Badlapur (East), Tal, Ambernath Distt Thane,
Maharashtra

Sd/-
Authorised Officer
IDBI Bank Limited []

(Mullabaug) depots buses, depot area’,Traffic Control
Cabins and offices for the period of two yearson contract
Basis from experienced contractors in Two Envelope

system.The tender forms

https://mahatenders.gov.in

04/10/2023 up to 15.00 hrs. The detail tender notice is
available in tender form. The duly filled tender has to be
submitted online dt. 04/10/2023 up to 16.00 hrs. and will
be opened on 05/10/2023 at 16.00 hrs.
T.M.C/P.R.O/TMT/699/2023-24

Dt.18.09.2023

PLS VISIT OUR OFF.WEBSITE  Thane Municipal Transport

www.thanecity.gov.in

is available on website

from dt.20/09/2023  to

Sd/-
Transport Manager

Undertaking, Thane

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
EDGE BRAND ARCHITECTS (INDIA) PRIVATE LIMITED

OPERATING IN ADVERTISING AT MUMBAI
(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

Name of the corporate debtor |Edge Brand Architects (India) Private Limited
along with PAN/CIN/LLP No. |CIN: U74900MH2011PTC217850

[

Address of the registered office | As per MCA Master Data - Pent House
No. 1004- B, Plot no. 32/33, Sector 11, CBD
Thane- 400614, Maharashtra, India

As per NCLT Order Dated 09/05/2023 - 705,
AWing, 7th Floor, Technocity, Plot No-X
4/18&4/2, TTC Industrial Estate, Mahape, Navi
Mumbai, Thane - 400 701, Maharashtra, India

w

.| URL of website N/A

o~

Pent House No. 1004-B, Plot No. 32/33, Sector
-11, CBD Thane - 400614, Maharashtra, India

.| Details of place where majority
of fixed assets are located

o

.| Installed capacity of main N/A

products/ services

o

.| Quantity & value of main products/| Nil
services sold in last financial year

-

.| Number of employees/ workmen | Nil

o

.| Further details including last available| Detail can be sought by emailing to:
financial statements (with schedules) | lyd.edge@gmail.com

of two years, lists of creditors,
relevant dates for subsequent events
of the process are available at:

©

.| Eligibility for resolution applicants
under section 25(2)(h) of the
Code is available at

Detail can be sought by emailing to:
lyd.edge@gmail.com

>

|Last date for receipt of expression

: 05-10-2023
of interest

Date - 15/09/2023 | Place - Nashik d/- Authorized offic:

.| Date of issue of provisional list of | 15-10-2023

prospective resolution applicants

1
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1 2023 _UAD_ Supply/Service of Original and 1,50,00,000/~ | 1,50,000/- A
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| Last date for submission of
objections to provisional list

~

20-10-2023

3.|Process email id to submit EOl | lyd.edge@gmail.com

Date : 20.09.2023 Gautam Singhal
Place: New Delhi Resolution Professional
In the Matter of M/s Edge Brand Architects (India) Private Limited

Regn No.: IBBI/IPA-001/IP-P01437/2018-2019/12240

Regd. Add.: C - 35, Ground Floor, Vivek Vihar-I, New Delhi-110095

Email for Correspondence: lyd.edge@gmail.com

Email Registered with IBBI: gautam@klfindia.com

PUBLIC NOTICE

Before the Sole Arbitrator

Mr. Akshay A. Patil, Advocate
Brahmanand Ramprasad
Sharma & Anr. ... Claimants
Versus
Shivdutt Ramprasad Sharma &
Anr. ... Respondents

Pursuant to Order pronounced
on 15/09/2023, notice is hereby
given by our clients namely Mr.
Brahmanand Ramprasad
Sharma and Smt. Pragbai
Rameshwarprasad Sharma with
respect to arbitration
proceedings in respect of
partnership firm M/s. Ajanta Tiles
pending before the Hon'ble Sole
Arbitrator Mr. Akshay A. Patil.

Notice is hereby given of the
pendency of arbitration
proceedings (including
application under Section 17 of
Arbitration and Conciliation Act,
1996) and next date of hearing
i.e. 26/09/2023 at 4.30 p.m. at
the Arbitrator's Chamber at 6A,
Sindhu House, 3/5 Nanabhai
Lane, Fort, Mumbai 400001.

Copy of all papers and
proceedings  (including Order
pronounced on 15/09/2023) are
available in the office of the
undersigned.

Dated this 18th
September, 2023.

day of

Sd/-

M/s. Rajesh Sharma &
Associates Advocates for
Mr. Brahmanand Ramprasad
Sharma and Smt. Pragbai
Rameshwarprasad Sharma,
10th Floor, Sangita Ellipse,
Sahakar Road, Behind Gokul
Arcade, Vile Parle (East),
Mumbai 400 057.

Email Id:
rajeshsharma99 @ gmail.com
Mob.: 98202017845

\Place: Thane

0ICICI Home Finance

Mumbai- 400059
Whereas

The undersigned being the Authorized Officer of ICICI Home Finance Company Limited under the
Securitisation, Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in
exercise of the powers conferred under section 13 (12) read with Rule 3 of the Security Interest (Enforcement)
rules 2002, issued demand notices upon the borrowers mentioned below, to repay the amount mentioned in

the notice within 60 days from the date of receipt of the said notice.

As the borrower failed to repay the amount, notice is hereby given to the borrower and the public in general that
the undersigned has taken possession of the property described herein below in exercise of powers conferred on
him/ her under Section 13(4) of the said Act read with Rule 8 of the said rules on the below-mentioned dates. The
borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings
with the property will be subject to the charge of ICICI Home Finance Company Limited.

PHYSICAL POSSESSION NOTICE

Registered office: ICICI Bank Towers, Bandra-Kurla Complex,
Bandra (East), Mumbai- 400051

Corporate Office: ICICI HFC Tower, JB Nagar, Andheri Kurla Road, Andheri East, Mumbai- 400059
Branch Office: ICIC| Home Finance Co. Ltd., HFC Tower, Andheri Kurla Road, J.B. Nagar, Andheri(E),

Sr.| Name of the Borrower/ Description of property/ Date of Demand| Name
No. CA"bOVF%V“‘er/ b Date of Possession Noitr:clg/e Amount|  of
oan Account Number Notice (Re) Branch
1.|Sandip Shantaram Flat No 502 5Th Floor B Wing Kalpvruksha 25-01-2023 | Andheri-
Bhalekar (Borrower), Amrut Dhara Shirgaon Plot No 69 Badlapur East Rs. Mumbai-B
Dnyanda Sandip 69 Thane- 421503. Bounded By- North: Open 24,50,366/-
Bhalekar (Co-Borrower), [Plot, South: Open Plot, East: Open Plot, West:
NHMUMO00001264554. |Open Plot./ Date of Possession- 16-Sep-23

The above-mentioned borrowers(s)/ guarantors(s) are hereby given a 30 day notice to repay the amount,
else the mortgaged properties will be sold on the expiry of 30 days from the date of publication of this
Notice, as per the provisions under the Rules 8 and 9 of Security Interest (Enforcement) Rules 2002.

Date : September 19, 2023

ICICI Home Finance Company Limited/

Authorized Officer

IN THE COURT OF SMALL
CAUSES AT MUMBAI
(BANDRA BRANCH)

R. A. E. SUIT NO. 600 of 2022
1. Mrs. Margaret Cecelia Jacob
Age: 69 Years, Occ: Housewife,
Indian Inhabitant residing at A/24,
Swami Shivanand CHS, Cardinal
Gracias Road, chakala, Andheri-
(East), Mumbai-400099.

2. Mrs. Avril Jenifer Menezes,
Age 67 Years, Occu: Housewife,
Indian Inhabitant residing at Row
House No.2, Next to Building No.
4, Sweet Home park, Near
Mulgaon Church, Mothebhai
Village, Vasai-(West), Vasai
- 401201 (Palghar district),
3. Mr. Melroy Venance D'souza
Age 63 years, Occu: Service,
Indian Inhabitant residing at
77/29 B, D'souza Cottage, St.
Sebastian Cross Road, St.
Sebastian colony, Bandra
- (West), Mumbai - 400 050.
4. Mrs. Darhlene Lydia
Fernandez
Age 60 years, Occu. Housewife
Indian Inhabitant residing at A
202, Udyan 3, Marol Military
Road, Near Tata Power, Marol,
saki Naka, Andheri - (East),
Mumbai - 400 072.
...Plaintiffs
VIS.
1. Mrs.Theresa D'costa
Full name Not Known
Age: Not Known, (Adult), Occu.:
Not Known, Residing at Room
No.7, Stella D'souza Chawl, Off
Cardinal Gracious Road, Chakala
Village, Andheri - (East), Mumbai
- 400099.
...Defendant
To,
The Defendant abovenamed,
Whereas the Plaintiffs
abovenamed have instituted the
suit against the Defendant
praying therein that the
Defendant be ordered and
decreed to handover quiet,
vacant and peaceful possession
of the suit premises viz. Room
No. 7, Stella Anthony D'souza
Chawl, situated at Cardinal
Gracious Road, Chakala Village,
Andheri - (East), Mumbai - 400
099, to the Plaintiffs and for other
reliefs.
You are hereby summoned to file
your Written Statement with a list
of documents relied upon on cr
before 07th October, 2023 at
11.00 A.M. and appear before
the Court Room No. 33 in
person or by a duly authorized
Pleader of the Court, duly
instructed and able to answer all
material questions relating to the
suit. You will bring with you or
send by vyour Pleader, any
documents in which you intend to
rely in support of your defence
and you are hereby required to
take notice that in default of filing
the Written Statement or your
appearance on the day before
mentioned, the suit will be heard
and determined in your absence.
Given under my hand and
the Seal of this Hon'ble Court,
this 19th day of August, 2023

Sd/-

(Atul. G. Rane)
Additional Registrar
Dated:15/09/2023
Place: Mumbai.
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PUBLIC NOTICE
This is to inform the general public that Original
Share certificate no 21, Distinctive Nos from
101 to 105 of Mr. Swarnajit Singh Bajaj a
member of Durga Mohan Co-Operative
Housing Limited having address at 602, Linking
Road, Khar, Mumbai-52 have been
lost/misplaced. The member of the society has
applied for duplicate shares. The Society
hereby invites claims and objections from
claimants/ objector or objectors for issuance of
duplicate Share Certificate within the period of
14 (fourteen) days from the publication of this
notice, with copies of such documents and other
proof in support of his / her / their claims /
objections for issuance of duplicate Share
certificate to the Secretary of Durga Mohan Co-
Operative Housing Limited. If no claims/
objections are received within the period
prescribe above, the Society shall be free to
issue duplicate Share Certificate in such
manner as is provide under the bye-laws of the
Society. The claims/objections, if any, received
by the Society shall be dealt with in the manner
provided under the bye-laws of the Society. Sdl-

(Secretary#

For and on behalf o

Durga Mohan Co-Operative Housing Limited
Place: Mumbai / Date: 19-09-2023

Notice is hereby given that share
certificate of RHI Magnesita India Limited,
CIN no. is L28113MH2010PLC312871
having its registered office at Unit
No.705, 7th floor, Lodha Supremus,
Kanjurmarg Village Road, Kanjurmarg
(East), Mumbai, Maharashtra, 400042
held in the name Ahamed Mohamed
Afinia  bearing Folio No. A0491,
Certificate No. 1270 and Distinctive Nos
from 1270039 to 1278038 have been
lost or misplaced or stolen and a request
forissuance of duplicate certificate in lieu
thereof, has been lodged with the said
company. Members of the Public are
informed that said company will consider
issuing duplicate share certificates if no
objection is received at its above
registered office within 15 days of this
notice after which, no claim will be
entertained by them.

Name of the Applicant: Mr. Haroon

Sulaiman Afind -1 19.09.2023

SER A

A1 Sifrer o uois sfRTs et Sfir
oft soaTa SfmTe Hredt g adF § 9d-
MR S A& UM SIS 3T
$I fedTa off. 3t siftRfiaT S1edt sifor
ferdTd el et i Pred © 2ia
. \o, TBTSIAT, ST BT, 31T, BTS5.
S for, adep 1 WA, IR 17,
3FE TR, 9L (1) UTETR 401202 TR
HIAHTS THHAT Yew §i. HeR ATaHds
e 3R S gadH siaars sre 6.
RU/0%/30%¢ ait SvT off. SfEcamsr aifeRfira
mﬁ 3¢/0¥/R0%0 it e ST A

T THHT HIIGIR aRY Q5. T
mmﬁwgwmm

A MR, TR PV e bl Tt 4
ATHRIAR HIOTATS! aTd1/6a/ i /TS/
TXIGS ST TR YIS g YT TR
SICATIRE Q¥ feawi=an 3d ol & Y.
T . BTOSTST 3fegd 9 &I BRI
T SIGUATd A

e AT @) el /-
9% 0% R0 . far afe uda
a%?érg%a 1. 39S, Y, UTeTER ¥o3303

PUBLIC NOTICE

Notice hereby given that my clients
MRS. ASHA P. TOLANI and MR.
PITAMBARDAS M. TOLANI had acquired
ownership rights for the Flat No. G-617,
6th Floor, admeasuring 600 Sq. Feets
Built-Up Area in the 'G' Wing of the
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HERO HOUSING FINANGE LIMITED

Regd. Office: 09, Community Centre, Basant Lok, Vasant Vihar, New Delhi - 110057
Phone: 011 49267000, Toll Free Number: 1800 212 8800, Email: customer.care@herohfl.com

Website: www.herohousingfinance.com | CIN: U65192DL2016PLC30148
Contact Address: Office No. B-305, BSEL Tech Park, Plot No. 39/5 & 39/5A, Sector 30A,
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PUBLIC NOTICE
Notice is hereby given instruction that behalf of my client SMT. AAMNA

BEGUM SALMANI w/o AKBAR MAZHARI SALMANI is owner of Flat No. 603, 6"
FLOOR,” New Dream Diamond CO. OP. HOUSING. SOCIETY LIMITED.”, Situated
at:-100-Feet Road,Naya Nagar, Mira Road(E), and constructed on land bearing
old Survey No.514,New Survey No. 77, Hissa No. 2p and admeasuring area
49.44 Sq. meter, and Agreement For Sale Dated - 18/07/2005, Mrs. Aamna
begum salmani and Akbar Mazhari salmani had purchase said Flat from M/S.
Accord Builders & Developers Where of owner of the said Flat of Late. MR. Akbar
Mazhari Salmani expired on 28/10/2016, leaving behind him SMT. Aamna
Begum Salmani, she is legal heir and Successor., So SMT. Aamna Begum Salmani
become 100% owner of the said flat.

So | hereby invite claim or objection that any person having any claim or
objection against or into or upon in respect of said flat howsoever is hereby
required to make the same know in writing to my advocate office within 14 Days
fromthe date of publication.

Date - 19/09/2023
Branch:- Shop No. 04, Bhima Sadan Sd/-
Building, B.A. Road, Byculla(E), Adv. Mohd Javed
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1) M/s. Sapan Engineering and Consultants,

Prop. Mr.Sapankumar P Naskar.

Res. At—Plot No.06, Xena Villa, Road No.12, Sector 1, Near Shatiniketan Public School,
New panvel East, Dist-Raigad-410 206.

2) Mrs. Shravani Sapan Naskar

Res. At—Plot No.06, Xena Villa, Road No.12, Sector 1, Near Shatiniketan Public School,
New panvel East, Dist-Raigad-410 206.

3) Mr.Digambar Yashwant Darole

Res. At—Flat No.A/001, Plot No.36/38, Hrishikesh Apartment, Sector 10, New Panvel,
Dist-Raigad-410 206.

4) Mr. Shambhu Ramvilas Pandit

Res. At—C/68, Sector 7, Advance Colony, New Panvel, Dist-Raigad-410 206.

5) The Recovery Officer

The Deccan Merchants Co-Op Bank Ltd, 217, Raja Rammohan Roy Road, Girgaon,
Mumbai-400 004.

6) Smt.Ramona Furtado

Res. At —Flat No.101, 1st Floor, Xena Villa, Plot No.6, Road No.12, Sector 1, Near,
Shatiniketan Public School, New panvel East, Dist-Raigad-410 206.

SUB. Notice U/s.13 (4) Securitisation and Reconstruction of Financial Assets and
Inforcement of Security Interest Act2002.

You No.1 M/s. Sapan Engineering and Consultants, Prop. Mr. Sapankumar P
Naskar has availed substaincial credit facilities from The Deccan Merchants Co-Op
Bank Ltd Mumbai and You No. 2 to 4 are the Guarantors for the said credit Facilities
availed by you No.1.The said facility is secured by the security of Bunglow 'Xena Villa'
admeasuring land area 150.50M2 i.e. 1619.38 Sq.Ft + Ground Floor area 653.13
Sq.Ft + First Floor area 499.80 Sq,Ft + Second Floor area 465.47 Sq. Ft. i.e. Total area
1618.40 Sq.Ft., Building known as 'Xena Villa' Plot No.6, Road No.12, of Sector 1,
Near Shatiniketan Public School, New Panvel East, District-Raigad-410206.

Since the principal Borrower failed and neglected to repay the Banks dues. The
Bank has filed Recovery Suit under the provisions of MCS Act 1960 U/s 101 of MCS Act|
1960 before Assistant Registrar Co-Op Societies and obtained Recovery Certificate on
29.06.2017. Under the Execution of said Recovery Certificate. The Recovery Officer|
filed Application under Rule 107 of MCS Rules 1961 before Hon'ble District Magistrate
Alibaug for taking physical possession of the property. Accordingly Hon'ble District
Magistrate passed Order on 07.11.2017 and as per the Order of Tahasildar Panvel,
Mandal Adhikari Panvel has taken a physical possession of property on 19.12.2018
except Flat No.101 occupied by Smt. Ramona Furtado. Thereafter again Mandal
Adhikari Panvel has taken a Physical Possession on 29.06.2019 of Flat 101 Occupied
by Smt, Ramono Furtado and handed over to Recovery Officer. The Hon'ble High Court
Mumbai by order dated 18.03.2020 in writ petition No.3360 of 2019 restored the
possession of Flat No.101 to Smt. Ramona Furtado and remaining Possession of the
Mortgage Property is in possession of You No.5.

As per the record available with Bank the other claimaint obstructed the sale of
property process by filling various Applications/Objections before various Authorities
resulting which the property remain unsold.

Since the Banks dues are not recovered the Bank has adopted measures under the
Securitisation and Reconstructions of Financial Assets and Inforcement of Security
Interest Act 2002 and issued Demand Notice U/s 13(2) of SARFAESI Act 2002 on
04.01.2023 to You No.1 to 4. The said Demand Notice is duly published in Local
Newspapers even though you No.1 have failed to comply with the direction as per
Demand Notice dated 04.01.2023.

Since the Possession of the Part Mortgage Property is allready taken by You No.5
and the the property is in your Possession.The undersigned hereby request you No.5
and 6 to handover the Physical Possession of the property to undersigned on
09.10.2023 at 12:30 pm. under the provisions of the SARFAESI Act 2002 and remain
present on the said date to complete the handing over procedure under SARFAESI Act
2002.

This caution Notice is given to you No. 1 to 4 and 6 that the undersigned is taking
physical possession of Secured Assets from Recovery Officer under SARFAESI Act
2002 for further process to recover Banks dues by selling the secured Assets by calling
tenders in local News Papers which please note.

Subhash Salunke.

sai
sale, exchange, gi

Subash Salunke.

buldine “GIRDHAR PARK CO Opposite Vashi Railway Station, Vashi, Navi Mumbai, Maharashtra-400703. (éﬁa‘e—@ﬁ) sd/-
uilding known as \RP. - POSSESSION NOTICE (FOR IMMOVABLE PROPERTY) [om- U99999 MH 1970 SGC-01457f‘| . Date : 19.09.2023 AUTHORIZED OFFICER
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"MARVE ROAD" on GTS No. 306, Marve (As per Appendix IV read with rule 8(1) of the Security Interest Enforcement Rules, 2002) \Www. - -9OV- V) Place : Mumbai THE DECCAN MERCHANTS CO-OP. BANK LTD.
Road, Valnai Village, Malad West, Taluka Whereas,_t_he l_Jnder5|gned being th_e Authqnzed_Offlcer of the Hero Housing F|nance_L|m|ted, under
Borivali, Near Mith Chawki, Mumbai the Securlt}zatlon qnd Reconstruction of Financial Asse‘ts and Enforcemer]t of Security Interest Apt,
400064, vide agreement for sale 2002 and in exercise of powers conferred under section 13(12) read with rule 3 of the Security .
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LALWANIL. Borrowers to repay the amount mentioned in the notice within 60 days from the date of the said notice. A Govt. of India Urdertoki
Whereas 1. MR. MAYUR The borrower, having failed to repay the amount, notice is hereby given to the borrower, in particular R AT T ST ovt. ofindia Undertaking
JAMUNAPRASAD GUPTA, 2. MRS. and the public, in general, that the undersigned has taken possession of the property described . ﬁa'ﬂ"ﬁ?, m‘ﬁ%, ﬂﬁ?'l'ﬁT, Eﬂg ¥0000%,
POOJA JAMNAPRASAD GUPTA,3. herein below in exercise of powers conferred on him under section 13(4) of the said Act read with rule E ﬁ]ﬁaﬂ Syndicate JR.H.[03-332% 4%
MR. JAMUNAPRASAD RAMSWARUP 8ofthe said Rules. "7 ’
GUPTA are planning to purchase the the The borrower, in particular, and the public in general, are hereby cautioned not to deal with the
said Flat from my clients. _ property and any dealings with the property will be subject to the charge of the Hero Housing Finance RrglierRivm si-e ferregam 31T femfRme ey s Trmda= 211 Raagiel fe¥ ofae R0 0 HEatfar Riegfet fotw (Thidie) &1, Ro0R =0
If anyone finds it or having any Claim / Limited, for an amount referred to below along with interest thereon and penal interest, charges, costs R ¢(8) =1 3 32 R §-R e
Objection ) Should contact lat blelow etc. from date mentioned below. ( ) m T ! W
:g?;zisnxth:f‘t; alyzxgi‘r’y C(';’;'”;p"e"(';'i'ﬁgz The borrower's attention is invited to provisions of sub- secfion (8) of Section 13 of the Act, n respect TR FHTTROTTO ST STI0T fer2 T : St ST STHAGTIAT T S AT 2 3778 oh el Ui Sheled STaR HICTHH Ui ¥ SheiaRIehe qRUT SaeaT ST, ST aTel S
time finit oftime available, to redeem the secured assets SYeRoT ST SRR BIeT 3118, 20,2030 %3 ST HAATE! 22 00 TG 2. 30 AT A ST §-TereTangR, sTer=n farferer wmaiges, et quf Shearsmm <o T o
Sd/- Loan Name of Obligor(s)/ Date of Demand Date of Possession
Advocate Gajanan U. Pawar Account | Legal Heir(s)/Legal Notice/Amount as (Constructive/ AT TR IR A 311%, T ST F ST W@ﬁa aﬁmmﬁﬁ%ﬁﬁaﬁa, F\*Jﬁﬂﬁl’dﬁwﬁ TR . .
316/15,Asara Co-Op. Hsg. Soc. Ltd, No. Representative(s) per Demand Notice Physical) ST T 2.2, 0. R0 3 st Teha et : 0 o ATSIeial STHT el et 3¢S 3101 SaR TR 9.2 0. R0 3 3 U foha el Hearehtadt o4 0 o ATSITid Tal YaTeaTehs |rat
Kandivali (Wests)e:ntl?;i'a Charko, HHFMUM | Nikhil S Knandelwal, | 30/11/2021, Rs. 12,72,936/- 15/09/2023 FETE AT, 3.20.30 33 s TS &2 00 AGHRT ¥. 0 0 T Fobel IHferghet SHTRIRTATI iR Sraemt HTeTARref i) <heft SiTes ke,
. ; ! Ty 3 LAP20000 | Nikki R Gupta, Pankaj as on date 26/11/2021 (Physical Possession) .
Place: Mumb Date: 19/09/2023|
prace: Mumba aie LAP200OD | iR Gupta Pa TYTER AW aueite ATior Squl quis
Description of Secured Assets/Immovable Properties: Shop No. 11, Grounfd Floor Area 3
PUBLIC NOTICE Admeasuring 265 Sq. Ft. In Building Known As “virar Bolinj Yashwant Krupa Co — Operative . FolaR/ AR/ g wfayei=t qofs R Hea 9 BCERICEREED
Notice hereby given that my clients Housing Society Limited” Constructed On Land Bearing Plot No. 07, Survey No. 392 (p), Area *. ARUEATR A" (ATET=T W) W Ui
ASHA P. Y '?OLANI an§ MR. Admeasuring 1327.37 Sq. Meters, Situated At Village — Bolinj, Opp. Sahyog Hospital, Virar West, A &HA (3@) F A
PITAMBARDAS M. TOLANI and had Palghar Thane, Maharashtra- 401303. Bounded by: North: Anur Building, East: Anora Residency N e
acquired ownership rights for the Flat Buiding, South: Premium Park Road, West: MHADABuilding R | ot 1. 32.0¢.2033TEM1%, | AT TElaH: Elg, 000/ =51 i AR - g a1
N, F°'°18é Opioor admeasang 000 HHFMUMLAP | NIKHIL S KHANDELWAL, 29/11/2021, 15/09/2023 T A gl / 3,289,003 /- | el GEgebI feamen werdier sfieasmd (TR ESR A FH G4 IR2EIRUT/
o bjifgisng“k'r"; e CIROHAR bren 20000010052 | NIKKI R GUPTA, PANKAJ Rs. 13,11,980- (Physical STHARR: - (¥ T AT T | S, @9 3TR0u g0l ) R¥R2YLIRY
CO-OP HSG. SOCIETY LTD." Situated at S KHANDELWAL as on date 25/11/2021 Possession) TR - TSI FEcal | ievfi sh.— THu= 0 §efidi¢ & 0% ®.9,400/- ‘ A
"MARVE ROAD" on CTS No. 306, Marve I(I;eslfrlijpt)iog ofTiecgred zs:letslleﬁ:lahBle IF;rop?(rties: ihocNo. [)B7,|Adr$eaﬁuringt; }1<50 Sq(.:Ft T U Zeged STIOT O Ukl Wkt ) | =10 3. —THT 3B UESS T TH0 048 3¢ 4L (BTl BTR aT=rRT FAqAF - A US
Road, Valnai Village, Malad West, Taluka uilt Up), On The Ground Floor, In The Building Known As Virar- Bolinj Yashwant Krupa Co- S1feres =Tt aTfT ey Fad TR .
Borivali, Near Mith Chawki, Mumbai operative Housing Society Limited, Constructed On Land Bearing Plot No. 07, Survey No. 392 (p), Gl ( ) ) ELED RORRGTYRY,
400064, vide agreement for sale Area Admeasuring 1327.37 Sq. Meters, Situated At Village - Bolinj, Opp. Sahyog Hospital, Virar ek SAATRTEH!
dated 06/12/1991 from MR. SUBASH West, Palghar Thane, Maharashtra- 401303. Bounded by: North: Anur Building, East: Anora EQE:WWOOZH°23
N.LALWANI. Residency Building, South: Premium Park Road, West: MHADA Buildin: —— —=
Whereas 1. MR MAYUR HHFMUMy Mrs CHARUSHILA RAVAKANT 27/06/2023g I R | elE:- 2. 32.0¢.3023 36 | AR TEIA: ®.84,000/~ 1 b AR - He e 7T,
B A oA, HOU22000 | MARGI, Mrs. RANJANA Rs. 17,65,600-ason | (Symbolc T3 TS T % 4,68,036.03/- | HRAAT G T ¥t (FTrE BT e ) HAFHI $43326 3343/
MR. JAMUNAPRASAD RAMSWARUP 026612 RAMAKANT MARGI date 21/06/2023 Possession) ST - (TR THAETHAE | .- 33083 ®.8,400/- QYRLYUSTRY
GUPTA are planning to purchase the the Description of Secured Assets/immovable Properties: All That Piece And Parcels Of AR - BT TS Heel 16 AT | Feuft 6.~ W04 3R ¥ 3y (W TSR TR
Is,fald Flat frc;.mdmy‘::henths. . i | Residential Flat No. 2 On Ground Floor, Wing “a” Admeasuring About 220 Sq. Ft. Super Built Up a‘rﬁéaqaﬂ'[s:ég‘é 8 =TT R ) 27 | SRS~ 336835 e ) FAqAF - A US
anyone finds it or having any Claim Area, l.e. 16.35 (built Up Area) In Building Known As Bharat Palace, Society Known As Bharat o o .
Objection Should contact at below Palace Co-operative Housing Society Ltd., Navghar Road, Bhayandar (east), Thane, Maharashtra- SOTAYF | () AT : 2043633,
address within 7 Days. No claim will be 401105, Constructed On The Land Bearing Old Survey No.196, New Survey No. 76, Hissa No. 10, SATIUHTEH
entertained after the expiry of specified Village- Khari, Bhayandar, Mira Bhayandar Mahanagarpalika, Dist. Thane. With Common e HTHAE 0024083
time limit. sd Amenities Written In Title Document. : R 2t0c00R — ; E—— =
- ETS AL .32.0¢.R0 agﬂ€1éaaﬁ; .&4,000/- L —ife T o
Advocate Gajanan U. Pawar HHFMUMHOU | Radhe Roshanlal Sakhala, | 26/06/2023, Rs.13,58,254/- 16/09/2023 ar %T[‘J\T/ ¢ Hﬁ?ﬁﬁﬁﬁsﬁﬁlﬂ? - S JerE ’
316/15,Asara Co-Op Hsg Soc Ltd, 21000013762 | Pooja Radhe Shakhala | as on date 21/06/2023 | (Symbolic Possession) i‘_:é‘*xv“” /- |7 A “ (T ESR e ) FHIE Q43R2EI4/
Kandivali (W tSe;Itor-:;, C:g;l(()g;; Description of Secured Assets/Immovable Properties: All The Piece And Parcel Of Residential - ( HETdre ;. . — SR REMCIIR0URS ®.8,400/- RLARLAEAAY
Place: l\alllﬂmlt‘;:il (West), D:tr:- 166/09/202:3) Flat No 302 Admeasuring Area 33.77 Sq. Mtrs Carpet, Balcony Area 5.29 Sq. Mtrs + Cb Area 1.69 AR TR TR 1 ST 49 | Aiauft 36— THH o Hud 000 (GREERCIEN
- - Sq. Mtrs On The 3rd Floor, In The Building Known As Jai Gurudev Construted On N.a Plot Of Land a1 feqsrt @t TgEa ) At | SR . -THU IS TRUAUH L THo 0 3% 6 3 e ) FA o - AT
Of Bearing Survey No. 826, Plot No. 12, Admeasuring Area 399 Sq. Mtrs, As Per 7/12 Extract And =1 JreAfE s X
PUBLIC NOTICE 357.50sq. Mtrs As Per Govt. Survey Sheet Of Revenue Village Mahim, Talathi Saja Mahim, Tal. k&l I ( ) @ ROCRGYRY,
Palghar, Maharashtra. Bounded As: North: Road, East: Plot No. 11, South: Plot No. 5and 6, West: SIUHTEHT
Late Mr.Subhash T. Salunke and PlotNo. 13 FIEHTAE 0094093
Subhadra S. Salunke a member of the Sai Date: - 19-09-2023 Sd/- Authorised Officer, —— —
hMmar Co-ggeratwe HosuswngQ(éiety thd, Place: - Mumbai For Hero Housing Finance Limited ¥ aﬁsiaﬁm{:- 32.04.3033TE0 ATEAT e ®.L4,000/- b1 sleh SIS -T M T 2T,
aving address as Saibaba Complex S5 - a f ; :
Goregaon East, Mumbai - 400063 and Thq Zggd/ %.3,0%,¥4¢. 30/ ﬂlbm@ﬁ%ﬁﬂu{gqlwwqoﬁl (T=ATUE BT Ul AT Q436343 /
holding a Flat Nos. B-2 in the Society SR - (FTRTH AT TR R | SR .- E230432040¢ e ) SUARUELES
gﬁildin f:{:xfs retpolr)tqd tot:]he l_JSocli.etytthaﬁthe AT - RN G MY | Hiavfi o6, - THTH o % i Ruay ®.¢,400/-
are Certificate being the Duplicate share . . .
t':\lerti{)igatfe issszJ'_gd i;1 s"ﬁu of griginal E‘earig? SURYODAY g}:ﬁ“@ THIA BT W e & for egeet Wﬁ%)waﬁ %ﬁﬂwﬁgwmﬁa‘rmoom?zs (ST TSR w@;mﬁfﬁmﬁg
0. U/ Tor ve ares bearing NOs. GIEL Had ImEr s 9¥3Y,
to 35 in respect of Flat no. B-2 have been  BANK OF SMILES g, 9 ohTd. shraterd: 2207, RS EH, wiie .64, Heel 12, Hefid) sy, RN ( ) ) TR0
lost / misplaced by him and an application Ha?gaé ¥00& %Y. TeIIu: 35%‘{?3@@?00&‘1‘1@1@?&&@? STETTHTER
has been made by nominee for i |ssum<r; TN 0024083
new share certificate in lieu of the said lost ‘J'F{'@TE ¥ foram (,( ?) — o
Share Certificates. And said flat also TSR TET | SEr:- 3%.0¢.303T60 ATEAT TEsh: ®.§0,000/- Shr] sloh A3 -T Hie TS T,
ransfer to nominee’s name Mr. Santosh T (¥ ) ! TR ATBFH F.4,%4,R03 /- (¥ | AR gegehl e Tereas T g (TS BSTR e ) T AR JU3RLEIR43T/
Alldpersons having any claim against the | | =TTavefl, @refiet Tenetieal & frpierem 35 btz 3115 i offiey ofe Tt 3w Rgfd e o, grem/ T TG T U BT | S . - Y JUATAG0R 2163 ®.§,000/- LULEVALELES
House or an% ggn;fée{ggfanéf V}/:aysgf 2003 (FEE K¥/R001) Jaid A, Faled e GEAH S forfees Miteha s smea onfor et et SRR - T2 TETET Wk ) TS | Hiavil . -UHUS o2 #fidi 1305 (FE1 TR )
lien, charge, mortgage, trust, amtl)(/)n suit | | (® RIFE) T, 2003 = e 3 st e 23(23) 3 T STl SAFRISE = foria ot arof e AROTeh: - A TRYeF | AR . - TR THo 04 3C0R 3 FA S - A TS
) ge, gag p: , Sult, .
decree, maintenance, attachment,| |eholaR/dRUREReIT Het FEMT WTed AREUE &0 feadi=an o1 39 &y q8e et el Jdiel =r, @, Jooh el HEZ (et amn) TTETERE.: 308366 3%
lispendence, bequest, share, inheritance or | | sy sptverrr i St B HGR /SMGR § S Heredt TR sEmed A I m/m/m % ) ’
otherwise/objection against the issuance b 0 o B, gIcTH SATIUHTEH
the new Share Certificate in lieu of the said | |¥ THH SAGH 39 Flord Hora WA Tare il TR HRTE AW ¢ 3(y) Featar e FrE R 0034023
ItostSthfaret;hCerhﬂcatesaretherel?y rqu&s{ﬁd 3 (Tpie) AAfufrm, 2003 ¥ oW & 9 ¢ 3 @M1 WW oAl ARRRISTATd Wil g heledr HeHTET
o notify the same in writing alongwith the | | qra Srereren .
certified True Copies of all the supportin 3. - . ﬁ@ / m a‘ﬂ 3, Wﬁﬁ . H.ITL\:"@
documents to the undersigned within 1 A FHIAGR /TG —FHeTGR /AHAGI AT AR g TR ehaTRT wHRw > ! : A
Polcaye.otharwise tahallbe masLraca ot | |2~ - i = i | FRGhran SRl ot AR, e 1 Sl SR Ha hofealt ¢-fefeir feren st wn. (www.canarabank.com). &
frete arecno.dim and. e came s any| [ R .:38£030000884 (2) oA A TR SR 100z | A 0300203 Tl | 0n0820% || oy el feretoan qusiieraR Grdl e saehish wuh | sk fhen & €} gfemn w. fafiee of usk @ s, https://
shall be considered as waived and / or (2) #h. e b Herepum R srre fm A, 3,003 bank ti . o .
abandoned. And said flat shall be SIS FTCTARIT /E2ITa AT qUi: Fore 3,622, & Holall, &hes 334 1.5, € T, HTY T 1-31a. 21,19, =F 71d 397, WWW- ankeauctions.com I SaEEER, ST f9ER, he - ?,flvq%aafl%ﬂ SfeeT, TRA . QOQ,W, g WW. 1- 2303 (FTH
transferred to the nom|n|§:te hg;/%ggg;g A e TR .0 (W), H T FHR A, Ll FHETE, AR, M arrel, Rrest G, FERE-¥00020 defie SR v wma @ | | HHTEH +2-23¥¥30000, R0, R, IR, 33, ¥ off. s g1 ﬁmga-écgggcqgg\g gu]arat@(;]_mdm_com, AN
For and behalf of Sai minar Co-operative I tar /SR Wﬁn He " A 3% Wm* ) ﬁﬁﬁ, HeL A § § BT 7 S0 /R e & support@bankeauctlons.com)
Housing Society Ltd.Saibaba Complex, | | 79&R eiell STeeard il . Faitea Tict wrat-a ep feafires arearhs 3 wom T HIRGH el I8 o1, @, e &0 : Eag ud/-
Goregaon East,Mumbai 400063 | | =4 SH Kol _ fi® - 3¢.02.30% Wﬁl‘fﬂ aRER, R AE
Hon. Secretary. | |fsemom: gag, faien: 9%.03.20%3 gt/ - wiftrgpa sifrert, gatqa wite waATa d@ fafsstar 11¢.0R.3033 ’




